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specified in the said Schedule should be acquired for the aforesaid purpose;

[T, §. NHAI/PIU/SLP/LA/17/3D]
T S, IT A=

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

NOTIFICATION
New Delhi, the 3rd May, 2023

S.0. 2052(E).—whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, number S.0. 169 (E) dated 10th January, 2023, published in Gazette of India, Extraordinary, Part I,
Section 3, Sub-section(ii) issued under sub-section(1) of Section 3A of the National Highways Act, 1956 (48 of 1956),
(hereinafter referred to as the said Act),the Central Government declared its intention to acquire the land specified in
the Schedule annexed to the said notification for building (widening/four-laning, etc), maintenance, management and
operation of National Highway No0.561A, on the stretch of land from Km. 0.000 to Km. 38/775 (Ahmednagar-
Karmala-Tembhurni (NKT) Road Section) in the District of Ahmednagar in the State of Maharashtra.

And whereas the substance of the said notification has been published in “Free Press Journal (English) &
Lokmat (Marathi) both dtd 16.07.2022, under sub-section (3) of Section 3A of the said Act;

And whereas objections have been received and the same have been considered and disallowed by the
competent authority;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.
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HILT T TSIA . AHTYTL

SCHEDULE

Brief description of the land to be acquired with or without structure falling within the stretch of land from Km. 0.000
to Km. 38/775 (Ahmednagar-Karmala-Tembhurni (NKT) Road Section) of NH-561A in the district Ahmednagar in

the State of Maharashtra.

|State: MAHARASHTRA

District: AHMEDNAGAR

Sr. Survey Type of Land Nature of Areain Name of the Land Owner/Interested
No. Number Land Hectare Person Part Survey No.
Lt 2 | 3 L« [ 5 | 6 |
| ||Ta|uk: Ahmednagar |
| ||Vi||age: Walunj |
Dnyandev Bhausaheb Kale Priyanka
Daulat Kawde Rudra Dnyandev Kale
APK Father Dnyandev Sharad Gulab
. . . Khomne Pramod Ashok Pandhre
1 375 Private(Agriculture) [[Agriculture 0.0201 Vikram Narayan Waghaskar Shivraj
Dnyandev Kale Santosh Bhanudash
Waghaskar
375/2
|[TotAL  [0.0201 | |

[F. No. NHAI/PIU/SLP/LA/17/3D]
ABHAY JAIN, Dy. Secy.
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